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I.A.No.479/2019 in C.P.(IB)No.244/BB/2018

ORDER

[.LA.N0.479/2019 in C.P.(IB)No.244/BB/2018 is filed by
Smt. Ramanathan Bhuvaneshwari, Resolution Professional of
M/s. Kavveri Telecom Infrastructure Limited (‘Applicant’) Under
Section 12 of IBC, 2016, by inter alia seeking to extend the period
of CIRP of the Corporate Debtor, U/s. 12 of the IBC, 2016, beyond
180 days by a further period of 90 days i.e., starting from
18th September 2019 and CIRP shall end on 16t December, 2019.

Heard Smt. R. Bhuvaneshwari, the Ilearned Resolution
Professional. We have carefully perused the pleadings of the party
and also extant provisions of IBC, 2016.

We find that the instant Application is filed in accordance extant
provisions of Code, and we are convinced that the initial statutory
period of 180 days would not adequate to conclude CIRP in
question. Therefore, it would be just and proper to extend further
period of 90 days beyond 180 days as prayed for.

In view of the above facts and circumstances of the case, by
exercising powers conferred on the Adjudicating Authority Under
Section 12(2) R/w Section 60(5) of the IBC Rules, 2016, we
hereby disposed [.A.No.479 of 2019 in C.P.(IB)No.244/BB/2018
with the following directions:

(1) Hereby extended for a further period of 90 days effective
from 18th September, 2019 beyond initial period of 180 days
to complete the Corporate Insolvency Resolution Process.

(2) The Resolution Professional is directed to take expeditious
steps to finalize the CIRP, without any further delay and to
submit progress reports to the Adjudicating Authority and
conclude CIRP well before completion of the present
extended period. We make it clear that no further extension
of time/exclusion of time is permissible under Code. No
order as costs.

(3) Post the case on 29.10.2019.
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